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3A/ORDER

This assessee’s appeal for assessment year 2015-16 arises against the
Commissioner of Income-tax (Appeals), Siliguri, order dated 01.02.2019 passed in case
No. 43/CIT(A)/SLG/2017-18 involving proceedings u/s 143(3) of the Income Tax Act,
1961; (in short ‘the Act’).

2. I notice at the outset that the assessee has filed his petition dated 08.04.2021

stating to have already availed settlement benefit under the Direct Tax Vivad Se Vishwas
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Scheme 2020. He has further filed Form — 3 to this effect which has not been rebutted

from the Revenue side.
3. This assessee’s appeal is dismissed as withdrawn in above terms.

Order pronounced in open court on 12/04/2021.

Sd/-
(S. S. Godara)
Judicial Member

Kolkata;
Date:12/04/2021
Biswajit, Sr. PS
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